Y, CEN TRaL AMMINISTRATIVE TRIBWNAL PRINCIPAL BENCH
0,1.Nos596/93 »

Neu Delhi: this the /7 day of May, 1999,
HON '8LE MR, S, R.-ADIGE, VICE CHAIAT AN (A) «
HON 'SLE MRS.LAKSHMI SuaMIN aTHAN, MEMSER(I)

1. Research pssistants pssociation,
Central Hindi Oirectorate/
ommission for Scientific &
Technical Teminology,
est Block No. VII'

Re KePuram,
New Delhi.

2, Shri J.,p.Shama,
5/0 shri ReN,o Shama.
working as Asstt, mucation Officer(General),
(™ Central Hindi Nirectorate,
ReKePuram,
New Del hi-068,

o C-112, Nanak Pura,

N ew Del hi=021 .....Mplicmtso‘

(8y adwcates Shri S.C.Luthra)
Versus
thion of India through

1. The Secretary, v
Ministry of Human Resources Development,
(Dep tt. of mMucation),
Shastri Bhawan,
New Delhi.=01,

2, The Director,
Central Hindi Directorate,
Jest Blo* VII’
R.‘K.’Purm,
New Del hi =066,

3. The Chai mm’

®mmission for Scientific &
Technical Terminology,.
Wwst Block WII,

Re KePuram,

New Delhi =066,

4, The 8acreta v,

Department of Parsonnal & Training,
No rth Block,

N sw Del hi =001 s oo Req:)ondmtSO

(By adwcates shri VeKeMeghta),

0 RDER
HON 8L E MR, S Ry ADIGE, VICE CHAIRT M (a).

fppligcants hag initially filed this 0na
il




-2 )
inpugning the recruitment rules for posts of-Asstte
nirectors in Central Hindi Dirscto rate/ ®mmission
for Scientific & Technical Teminology as being
discriminatory in the promo tion chances of persons
beslonging to different grades in general categorye
They had sought delection of the provision for
p romoting excadre Ae £.0s(Cc.C.); abolishing the
gmouping at Am@(general) level; retention of seniority
list of am (general) for promotion to the post of
asstt. Director and for raising the departmental
pmmotion quota for ADs on genaral sidee Other

reliefs had also been prayed for.

- Respondents in their reply filed on 17.11,94

had stated that amendnent to the RRs uwere in p rocesse

3. Thereaftaer applicant filed amended UA on
15,5, 97 enclosing a copy of the RRs which had

by then been amended by Notification dated 23, 9 95,
In the amended OA also the reliefs prayed for are
fdentical to those contained in the unamended U A
Despite sewveral opportunities given to respondents
no raply has been filed by them.

4, e have heard both sidess

5, The main griesvance raised by applicants'
counsel Shri Luthra is that Research Assistants have
much feuwer promotional opportunities as compared to

Evaluator(CC) and Ressarch Assistants(8i99.).

6. e note that while prior to the amendnents

to the RRs spplicants had filed several representations
to respondents, nothing has been shown o us to

establish that even after the amandnents to the RRs
L 8
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notified on 23.9, 95 applicants have submitted any
represen tation to respondents in reqard to their
grievances with respect to the amended RRse. Before
these grievances ars subjacted to judicial scrutiny

we hold that respondents should be given an opportunity
to apply their minds to the same, in the cmntext of

these amended RRse.

r tnder the circunstance, we dispose of this

O0a with a direction to respondents to treat the

amended 0A 2s a representation filed by applicants

and dispose of the same by means of a8 detailed, speaking
and r ersoned o rder under intimation to applicants

as expeditiously 2s possible and preferably within

4 months from the daf;a of receipt of a copy of

this ordere p

8. The On is diposed of in temms of para 7 abovas

No costse

M \

fokes it Arfelip

( MRS, LAKSHMI SuaMIN ATHAN ) ( SeReADIGE )
MeMBER(I) VICE CHAIRMAN (A).

/ua/




